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For the respondents: M.MK.Bandopadhyay, counsel,

v

ORDER.

SeNe Nallickv VeCo
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me.T.K.Biswass l8.counsel appearing fer the applicants
en instructions submits fhat hig cliuﬁt does not yant to procesd
with the 0,A, and the connected CPC. In suppert of his conten-
tieny» he hag filed a written instruction received by him frem
the applicant yhich is dated 21.9,1998., |
2. The uritten instruction be kept with the record.
3. The application» 0.A,1452 of 1997 is disposed of being
withdraun alenguith the CPC.

4, No order is made 8s to costs.
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(8.F.51ngh) " (SeNeMallick)
Administrative M mber Vice=Chairman




